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QFEICE QFJ‘LI-QHIEF,MJ3TFB9.I?.QI-i1f11§\N MAGI§'£R»é\f!11.iPATIALA HOUSE COURTS, new DELHI
LINK ROSTER

In view of the transfer/posting order no. DB/DHC/Gaz./G-7iVl.E.2(a)/2023 dated 01.02.2023 of Hon‘ble High
Court of Delhi, the following arrangements of Link Magistrates of New Delhi District are made with immediate effect:-

____,_________,___ _____ _ __ _ _, ,_ . _ .__ .., ____... __.. _. -___..____._______ _ ___ _1
S. Name oi MM Link Name of MM

NO

Yashdeep Chahal, Ld. MM ‘Ms. Taruupreet Kaur, Ld. MM
1 °§““““‘§“ 1°- re Mai11B\1ildlt1g34 ,Lock up Main Building , ., , I

"zH§K.i<'l-iFiiEpIaTi'.Li_.Yv'nvi_ _"M"_ "W" "§i{Pii§iIi§rau,,a,La.i»uvi
06, GF. MaiuBuilding ! $m\w§) i 32,Lock up Building

. -.__._.__.-.-_....--._..._a_-_a._-..._...,-_.-_-... —-——‘-—- _,~._____-_-..__.__.___._____
3 Ms. Allallllkil, Ltli MM = QR $9 ‘Ms. Shivimglvyai, Ld. MM

17 i=i= M ' Btllldlfl 5 \ ‘ (Maliila C0011), 19 FF, Main Building, ain g
______- __ _-__-._ ...._-_..__a .-..._ .-.- ;_.___.___-_a__.,__.___. ____

‘T fifl _ l — i 5 Sh. Bliavafla Ktirhail, Ltl. MM2 4 ‘Ms. Mann Shree, Ld. MM
A 18. Fr. Main Building . '§““““‘\*° , zo, er, Main Building

lL»<—1 II—1
M...‘-I

'3 ,1\;Ig.E{(t)_l:11';l_é‘3‘l‘g;l:lI‘ll/l.l\’_£ukH “hi/igfiiiiiiiiiivi§iiiiiiiiai,i.¢i.iviivi. . . - - _ \_ -,
itlviahila Court), 10, Matti Building 1 “%\“=-*~%~ 14’ FF. Main Building

l
__._.... _.._.__..._..--_._._-_____-_..i._e_-7-_-._.--_-_-.\_.__ .--- _-_-.._.. L-e-_._ _.-.. . _ _~._. ,_.._ __

Further, following arrangement of Link Magistrates (New Delhi District) functioning at Rouse Avenue Court Complex
are inade with iniinediate effect-

S. Name of MIVI
. NO ‘ 5

Link Name of MIVI
“" ' ‘ " '“""""T"""'__ """“" “"_"“""1"'i'_'i_"“-€"'-" -"i¢_\‘

.___.._..__M__-..___._s__..__.-_ __.__ _. ...-._._ . .-_... -_ J-.-

1 3Ms.Aiiaiii Rais Kl‘tain,Ld. MM (NIAct-01)
i Room No. 401, 4"‘ Floor, Rouse Aveniie§

Court Complex, New Delhi. 1 New Delhi.

2. 'sii.siiiiii1~ciiiimii,i.ii.ivi\/1 (NIAct-D2) -
=_ Room No. 403, 4"‘ Floor, Rouse Avenue;
iCourt Complex, New Delhi.

< New Delhi.

3. Sh. Abhinav Singh, Ld. MM (NI Act. - 04) p
- ‘ Room No. 406, 4"‘ Floor, Rouse Avenue

C rt Coin lex. New Delhi lC0tt't1'Jlt!X. New Delhi.

'1 Sh. Pankaj Rai, Ld. MM (N1Act-05)

A M W’, Sh. !\nSl1Ul Slllghill, Ld. MM (N1Act - 03)Room
'~‘§‘**=“-**$*~ lNo. 404, 4"‘ Floor, Rouse Avenue Court Complex,

Y

- _-.. -.-__ -._e._.. .__. -._;' ' - llSh. Aliliinav Singlt, Ld. MM (NI Act 04)Roem
*s'.s‘>~*>~\>»=<s*.=>> No. 406, 4"‘ Floor, Rouse Avenue Court Compleml

»s\\~.\~i<.~a§\ ;Rooni No. 408, 4"‘ Floor, Rouse Avenue Court!
ion p . I

i 5 ..___ _ ,_______, ._._ _ ' ___.,.._._ ...__ .._ 4.? , __ _. - ___.-_ .__ . ___

In case Sh. Rain Bliagat Singh, Ltl. Presiding Officer, Special Court (Nl Act) is not availiable due to any reason, Sh.
Saliil Kliiinaii, Ld. MM shall look after the Court work of Sh. Rani Bliagat Singh, Ld. Presiding Officer, Special Court
(NI Act) and in case Sh. Sahil Khiumi, Ld. MM is also not availible due to any reason, the MM whose name is
inetitioned iinmediately below the of lst Link MM shall work as item Link MM of Sh. Ram Bliagat Singh, Ld. Presiding
Officer, Special Court (NI Act) and so on and so forth.

1. Wlienovor any MM is on leave or busy in retnancl proceedings in Hospitals etc. or is not available due to any reason
herlhis work shall be looked after by the Link Magistrates shown against her/his name in the opposite column. In case
both the said MMs are on leave or not available for similar reason, the lvlMs whose name is mentioned immediately
below the niune of the MM coticeniecl shall work as next link MM atid shall look after the work of court of MM whose
name finds mention above her/his name. In case even the next link MM mentioned immediately below the name of
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concerned that on laws !1l'5ii1lllt‘.ll}" "2" ‘71iill-lfllllsi the it-tt\<I ‘_.‘=1l,W§£ lit?!‘-ii! litltlit tttsttitettel ittitnsajiatetir below lll!=iC:1lliit'
slitill-worlt as-iieitt-little-MM ~t’oi-stieli- duiatioii -and -so-on -&-so -itirtli. ‘Elie lWQ-hElM5-l13tL‘1lll_01l2Cl-ltl-lllE-lil'5l-llfltllflllkitldiflfl
shall be deemed to be MMs placed itnuiediately below the two MMs iiietitioned in the last horizontal line in the roaster
for the above purpose. Further, in case all the Linlt MMs in vertical lino are not available due to any reason and at the
same time the lst Link MM is also not available, the MM whose name is mentioned imitietliately below the of lst Link
MM shall work as next Link MM of the concemed court and so oti and so forth. In case all the Ld. lVEMs, inentioiietl
in the above table are not available, the Court work of "hose Courts will be looked after by the Duty MM1.tf the
day.

2. Whenever any Ld. MM who is sclieditled to hold physical hearing in terms of Roster issited by D845]/PHC/NDD
issued by Ld. Principal District & Sessions Judge, is absent being on leave, her/his work shall be assigned by the
undersigned among the MMs available for physical hearing on a given day. The intimation of leave mitst be sent atleast
one day in advance and not later than 10:15 am on the day of duty where intitnatioti/leave application has not been
sent previously to the office ofitndei-signed.

3. Duty MM of the day shall not ordinarily do the work of any Link MM oti the day of his duty, except when
assigned by the undersigned or in the event mentioned in the para no. 1, 4. S, 6 and 18 in this Link Roster. If stich work
of an officer comes to her/liim, it shall be put tip before next Link MM of such ufficer without formal marking.

4. In the absence or non-availability or being on leave or othetwise busy with the Adrriinistrative work, the Court
work of the undersigned including Miscellaneous Applications of the day, except die work referred in para 6 shall be
looked after by Ld. ACMM-02 in the absence of Ld. ACMM-02 the satne shall be looked after by Ms. Akrin
Mahendru, Ld. MM and the same work shall be looked after by the Ditty Magisnate of the day.

5.‘ ' In the absence or non-availability or being on leave or othetwise busy, the Adininistrattve worlt of the
iuidersigned shall be looked after by Ld. ACMM-01 and in the absence of ACMM-01. the same be looked after by
ACMM-02, in the absence of ACMM-02, the same work shall be looked after by Ms. Akrlti Mahendrtt, MM in the
absence of Ms. Akriti Maheridrtt, MM. the same work shall be looked after by the Ditty Magistrate of the day.

6. Ld. ACMM-01 shall dispose, all Miscellaneous applications and work pertaining to Court Complaints and cases of
Crime Branch, EOW, Special Cell, Customs Act, CGST Act, Central Excise and in cases of Directorate of Revenue
Intelligence (DRI) as and when the undersigned is on leave or othentise busy or not available. In the absence of Ld.
ACMM~01, this part of the work will be looked after by Ld. ACMM-02 and in the absence of both the ACMMS, the
same shall be looked after by Ditty Magistrate of the day.

7. (a) Both the ACMMs shall work as lst Link ACMM of each other Courts.

(b) In the absence of, Ltl. ACMM- 01 or being on leave or orhcrwisc busy with the Adtniiiistrt1ti\'e work, the
Court work ACMM-01 shall be looked after by Ld. ACMM-02, except the cases of P.S. IGI Airport. Sh.
Yashcleep Chahal, Ld. MM shall work as Ist Link MIVI of the Court of ACMM-01 for the cases relating to P.S.
IGI Airport only. In the absence of Sh. Yashdeep Chahal, Ld. MM the same work shall be looked after by the
MM whose name is mentioned immediate below the name of Sh. Yashdeep Cliahal, MM and so on and so forth
in this Roster.

(G) In the absence of Lil. ACMM- 02 or being on leuite or etheruise busy with the Adtniiiistrative work, the
Court work of Ld. ACMIVI-02 shall be looked after by Ld. ACMM-01, except the cases of P.S. \/asunt Kttnj (S)
and R.K.Puram. Ms. Tarunpreet Kaur, Lil. MM shall work as lst. Link MM of the Court of ACMM-i02 for the
cases relating to P.S. Vasatit Kunj (S) and R.I(.Puram only. In the absence of Ms. Tarunpreet Kaur, Ld. MM the
same work shall he looked after by the MM whose name is mentioned immediate below the name Ms.
Tartuipneet Kant‘, Ld. MM and so on and so forth.

(d) In the absetice of Both ACMMs ot- they being on leave or otherwise busy with some administrative work,
work petatnillillg to Court Complaints and cases of Crline Branch, EOW, Special Cell, Customs Act, CGST Act,
Central Excise and in cnses of Directorate of Revenue Intelligence (DRI) SARFESI Act, Extradition etc of
ACMMs shall be looked after by Duty MM of the day.

8. The Link MM besides fixing dates will also do other misc. work except framing charge or passing final judginents
depending ptirely on the availability of time and volttme ofwork fixed in their courts.

9. The Link MM shall first take up the work of the court of MM on leave, personally adjourn the matter listed,
disposed off misc. applications and then start the work of her/his own cotiit.
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10. An application for recording statement Uls 164 Cr. RC. 5; application of TII? Moved before Ld. ACMM-01
shall first looked after by Ms. Anamika, Ld. MM in the absence of Ms. Aziantika, IVEM the same work shall be
looked after by the MM whose name is mentioned immediate below the name of Ms. Antnniko, MM and so on so
forth.

11. An application for recording statement U/s 164 Cr. P.C. & application of TIP Moved before Ld. ACMM-02
shall be first looked after by Ms. Manu Shree, Ld. MM in the absence of Ms. Mrinu Shree, MM the some work
shall be looked after by the MM whose name is mentioned immediate below the name of Ms. Mann Shree, MM
and so on so forth.

12. If the first Link MM is on leave or absent on account of having gone for some official ditty such application U/s
164 Cr. P.C. and for TIP be mode over by the area MM to the next Link MM and so on as per table mentioned above.

13. if the area MM is on leave or absent for above said reasons his/her Link MM or in case of absence of even Linlt
MM, hi5/l1t1l'l12;‘il Link MM shall deal with the application U/s 164 Cr. P.C. & TIP in the some manner. For removal of
doubts it is clarified that in such situations, formal making of order shall not be necessary, nor awaited by the Link MM,
or next link MM (as the case may be) who shall proceed to record the statement uls 164 Cr.P.C. or arrange for holding
‘1'.I.P. Etc.

14- Where the existing Link Magistrate has fixed a particular date for recording certain proceedings like TIE
identification of case property, Inquest Proceedings, Statement U/s 164 Cr. RC. etc., proceedings shall be conducted
by him/her only on date so fixed, so as to avoid inconvenience to litigants.

15. All the MMs are directed to dispose of the application U/s 164 C.r.P.C. put up before them by their Link Magistrate
preferably on the same date or for reasons to be recorded, on the earliest subsequent date.

16. ln any case, the Link Magistrate shall commence work in the concerned court (Thru VC/Physical Hearing) when
presiding officer is on leave by 10:00 a.m. In case where a particular officor is expected to work as Link Magistrate, in
more than one coiu't on given day, he shall suitably instruct the reader of such other court to inform the litigants and
members of the Bar about the time when the Link Magistrate would be coming to such other eourt. (refer circular No.
5958 -6040/CMM dated 19.07.99).

17. If as a consequence of absence or for reason in the nature mentioned above, if some Metropolitan Magistrate are
not available and consequently the work of more than two additional courts (i.e. other than his own court) comes for
disposal before a Metropolitan Magistrate, for whole of the day, sttch request should be made bofore the undersigned in
early hours of the day so that suitable orders may be passed for assigning the additional load of work on temporary
basis, suhyect always to the availability of sufficient number of the inagi.stt'tttos for additionul duties on such day. For
removal of doubts, it is clarified that such request shall not be entertained l_'or less than full worlting day.
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i Link Roster (Digital Courts) .
‘:1 :-“*7 _ 7 __ , ;'- ;

Coltuun 1 Column 2 Column 3

-i ii

a__._ .
2‘3 ,

Sh. Haijot Singli, MMNIAct Sh. Sahil Monga, Ld. MM NI Act (Digital Ms. Paulina Laudol, MM NI Act!‘
1

‘~ T ' . . . ' ' , ., ""-""§~‘=t,f, —; _ T’ 1;

{ (Digital Court -01) Court-02) (Digital Court-03)
_ _ ’ . " 1'." "'7 ' _— '5" _ _ ___W'_ ‘_;_‘“' _

18. In case Ld. MM (Digital Court) mentioned in Coluinn 1 is on leave or not available his/her court work shall be
looked after by the Ld. MM rnentioned in Column 2 and in case MM mentioned in Column 2 is not available, tho court
court work of Ld. MM in column 2 shall be looked alter by the MM mentioned in Colunm 3, if Ld. MM in Column 3 is
not available his/her court work shall be dealt by the MM in Column 1 and so on and so forth. On a given day if two
MMs (Digital Courts NI Act) are not available, the MM (Digital Cot1t'ts NI Act) present shttll look after the work of
those two Courts and in case all the Digital Courts are not available, the work shall be dealt by Ld. Ditty MM of the
day.

(Snigls/ti Sarvarin)
Chief Motr politau Magistrate
Patiala I-Iouse Courts, New Delhi.
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No. 12¢’/7“ /'2 6 8 /2023/CIVIIYIIPHC/New Delhi Dated: 03.04.2023

Q:1!LY..€9.r?:te!51e.sL£flr,i.el"vmefi9!-!n¢sss5ary.e<el@e!°2-
1. The Ld. Registrar General, Hon'ble High Court of Delhi, New Delhi.

('1'l1roltgh. Lil. District 8: Sessions Judge, Patiala House Court, New Delhi).
2. The Ld. District 8: Sessions Judge, Patiala House Courts, New Delhi.
3. All the other Ld. District 8: Sessions Judges,Center (l{Q),V\'est/‘THC, North, North-West/Rohini,

Shahdra, East, North~EastlKKD, South-West/Dwarka, South, South-EastlSaket, Delhi/New Delhi.
4.. All the Ld. Chief Metropolitan Magistrates, Center ,West/THC. North, North-West/Roli_ini,

Shahtlrgt, East, Nonh-East/IQ(D, South-West/Dwarlca, South, Soutli-East/Sultet, Delhi/New Delhi.
All the Ld. ACMMs, Patiala House Courts, New Delhi District.
All concerned MM's, Ptuialzi House Courts, New Deilii.
The Adniitiisttutive Civil Judge, Patiala House Courts, New Di-iitl.
The Officcr Iucharge, Pool Car, Patiala I-louse Courts, New Delhi.
The Chief Prosecutor, New Delhi- Districts.
The Commissioner of Police, PHC, New Delhi.
The DGPs, New Delhi, South 8-: South-West, District.
The Innliatge, Care Taking Brandi, Patiala House Courts, New Delhi with the direction to affix the copies of
the same at all the notice boards at Patiala House Courts Complex.

Tl crotary Bar Association, Tis Hazart, Patialzt House, Sake! Court, KKD & Dwarlta Courts.13. '1 _ - , ' ' ' ' ' <
 urge, District Court Web-Site Committee, Room No. 234, Tis Hazari Courts, Delhi.

15. The liitgllerge, Locksup, Patiala House Courts, New Delhi. P
16. The Law Gfficer, Tihar Jail, Delhi.

(Snigdhu Sa%‘{~ia)
Chief Metoopolita Magistrate
Patiala House Courts, New Delhi.
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